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ANDHRA PRADESH BILLS
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 22™ December, 2014.

L. A. BILL NO. 13 OF 2014.

A BILL FURTHER TO AMEND THE ANDHRAPRADESH
: (AGRICULTURAL PRODUCE AND LIVESTOCK) MARKETS
ACT, 1966.

WHERE AS IT HAS BEEN FELT NECESSARY TO
PROTECT THE INTERESTS OF THE GROWERS AND TO
IMPROVE THE FUNCTIONING OF THE AGRICULTURAL MARKET
COMMITTEES BY RECONSTITUTING THE SAID AGRICULTURAL
MARKET COMMITTEES BY AMENDING THE ANDHRA PRADESH
(AGRICULTURAL PRODUCE AND LIVESTOCK) MARKETS
ACT, 1966.

B43 F1 [
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Short title and
Commencement,

Amendment of
Section 5
Act 16 of 1966

Be it enacted by the Legislature of the State of
Andhra Pradesh in the Sixty-fitth year of the Republic of
India as follows :-

1.(1) This Act may be called the Andhra Pradesh
(Agricultural Produce and Live stock) Markets
(Second Amendment) Act 2014

(2) Section 8 shall come into force at once and the
remaining provisions shall be deemed to have
come into force with effect from 1st January,
2012,

i In the Andhra Pradesh (Agricultural Produce
and Livestock) Markets Act, 1966 (herein after
referred to as the principal Act), in section 3,

(1) In sub-section (1),

(a)in clause (i), for the words "to be appointed
by the Government", the words "to be
nominated by the Government" shall be
substituted

(b)in clauses (ii) and (iif), for the words "to be
appointed by the Government", the words
"to be nominated by the Government" shall
be substituted :

(2) in sub-section (2), for the words "appointed
from among its members", occurring at two
places, the words “nominated from among its
members" shall be substituted ;

(3) for sub-section (3) along with the first proviso
thereunder, the following shall be Substituted
namely :-

“(3) save as otherwise provided in this Act, the term
of office of the members nominated under sup-
section (1) shall be one year from the date of

nomination :

~
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Provided that the members of the Committee
shall hold the office during the pleasure of the
Government :

Provided further that a member nominated under
clause (ii) of sub-section (1) shall cease to hold
office, if he ceases to be a trader”.

(4) in sub-section (6), for the words "for appoint-
ment", the words "for nomination"shall be
- substituted :

(5) in sub-section (9), for the words "the member
appointed", the words "the members
nominated"shall be substituted ;

() in sub-section (10), for the words "the person
appointed”, the words "the person
nominated" shall be substituted,

3. In the principal Act, in section 5-A,

(1)

(2)

(3)

in sub-section (1), for the expression "as
nominated and appointed by the Government,
"the expression, "&s nominated by the
Government,-" shall be substituted;

in sub-section (2), for the words “appointed from
among its members"; occurring at two places,
the words "nominated from among its members"
shall be substituted ;

in sub-section (3) and in the first proviso
thereunder for the word "&ppointed”, the word
"nominated"shall be substituted;

4. in the principal Act, in section 6, in sub-section (3).-

(a)

in clause (), for the words "may appoint a
person or persons”, the words "may nominate
a person or personsshall be substituted;

Amendment of
Section 5-A

Amendment of
Section 6



4  ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-A

Amendment of
Section 11

Amendment of
Section 22

Amendment of
Section 33

Omission of
Section 38

(b) in clauses (b) and (c), for the words "person or
Persons so appointed, the words "person or persons
$0 nominated" shall be substituted.

(c) In clause (d),-

(i) forthe expression "4t the expiration of the period
of appointment of person or persons so appointed",
the expression &t the expiration of the period of
nomination of person or persons so nominated",
shall be substituted:

(i) for the words "the person or persons so
appointed" the words "person or persons so
nominated" shall be substituted.

5. In the principal Act, in section 11,-

in sub-section (1), for the words "by the person or
persons appointed", the words "by the person or
persons nominated" shall be su bstituted:;

. In the principal Act, in section 22, in sub-section(3),-

in clause (a), for the words "appoint a suitable person
or persons", the words "nominate a suitable person or
persons” shall be substituted:

. In the principal Act,in section 33, in sub-section (2) -

in clauses (i) and (ii), for the words “the appointment”,
the words "the nomination" shall be substituted:

. in the principal Act, section 38 along with the marginal

heading shall be omitted.
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STATEMENT OF OBJECTS AND REASONS

The provisions of section 5 of the Andhra Pradesh (Agricultural
Produce & Livestock) Markets Act, 1966 providing for the composition of the
Market Committee have been amended through the Andhra Pradesh
(Agricultural Produce & Livestock) Markets (Amendment) Ordinance, 2014
(APO No. 2 of 2014) on 31 July, 2014.

The amendments made through the Ordinance relate to :-

(1) increasing the total number of members from eigthteen to
nineteen under sub-section (1) of section 5,

(2) increasing the total number of growers from eleven to twelve in
clause (i) of sub-section (1) of section 5; and

(3) addition of new section 38 providing for the cessation of the
offices held by the existing Members, Vice-Chairmen and
Chairmen as on the date of commencement of the said Ordinance
and empowering the Government to appoint a Person or Persons
to exercise the powers and functions of the Committees until
constitution of Market Committees in accordance with the
provisions of section & as amended by the Ordinance.

Later, the said Ordinance 2 of 2014 has been replaced by the Andhra
Pradesh (Agricultural Produce & Livestock) Markets (Amendment) Act, 2014.
(Act 6 of 2014) but with a change by reducing the term of the members from
three years to two years for giving wider representation of the members of
the Agricultural Market Committees.

Now, the Government have decided to reduced the term of the
Members from two years to one year, to give wider representation and to
protect the interests of the Growers and to improve the functioning of
Agricultural Market Committees. It is also decided to omit section 38 which
intends for the cessation of the Members, Vice-Chairmen and Chairmen.
Further, itis decided to change the mode of appointment to that of the mode
of nomination and also that the Members shall hold office during the pleasure

B13 k2
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of the Government. These am
force with effect from 1 st Janu

omitting section 38, which sha

[PART IV-A

endments shall be deemed to have comeﬁs
ary, 2012 except section 8 of the Bill regarding
Il come into force with immediate effect.

Thereforé, it has become necessary to amend the Act suitably.

PRATHIPATI PULLA RAO,
Minister for Agriculture, Agri-Processing,
Marketing, Warehousing, Animal Husbandary,
Dairy Development, Fisheries, Horticulture
and Sericulture,
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE
ASSEMBLY.

The Andhra Pradesh (Agricultural Produce & Livestock) Markets
(Second Amendment) Bill, 2014, after it is passed by the Legislature of the
. State, may be submitted to the Governor for his assent under Article 200 of
the Constitution of India.

PRATHIPATI PULLARAO,
Minister for Agriculture, Agri-Processing,
Marketing, Warehousing, Animal Husbandary,
Dairy Development, Fisheries, Horticulture
and Sericulture.

K. SATYANARAYANA RAO,
Secretary to State Legislature (l/c).
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